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KARNATAKA ACT 6 OF 2009 

THE KARNATAKA FISCAL RESPONSIBILITY (AMENDMENT) ACT, 2009 

Arrangement of Sections 

 

Sections: 

1. Short Title and Commencement 

2. Amendment of Section 4 

 

STATEMENT OF OBJECTS AND REASONS 

 
 Amending Act 6 of 2009.- It is considered necessary to amend section 4 of the 

Karnataka Fiscal Responsibility Act, 2002 to raise the Fiscal deficit to  3.5 percent of estimated 

Gross State Domestic Product for the year 2008-09 as a one time relaxation and to meet 

capital expenditure as a part of economic stimulus package. 

Hence the Bill. 

[LA Bill No.22 of 2009, File No.DPAL 16 Shasana 2009] 

(The subject matter of the Bill falls under clause (2) of Article 283 of the Constitution 
of India.) 
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KARNATAKA ACT 6 OF 2009 

(First published in the Karnataka Gazette extra ordinary on the Eighteenth day of March 2009) 
 

THE KARNATAKA FISCAL RESPONSIBILITY (AMENDMENT) ACT, 2009 

 (Received the assent of the Governor on the Sixteenth day of March 2009) 

 An Act further to amend the Karnataka Fiscal responsibility Act, 2002. 

 Whereas it is expedient further to amend the Karnataka Fiscal Responsibility Act, 2002 

(Karnataka Act 16 of 2002) for the purposes hereinafter appearing; 

 Be it enacted by the Karnataka State Legislature in the Sixtieth  year of the Republic of India as 

follows:- 

 1. Short title and commencement.- (1) This Act may be called the Karnataka Fiscal 

Responsibility  (Amendment) Act, 2009. 

(2) It shall be deemed to have come into force with effect from the 28th day of February 2009.     

2. Amendment of Section 4.- In the Karnataka Fiscal Responsibility  Act, 2002 in section 4, in 

sub-section (3), after the first proviso, the following shall be inserted, namely:-  

  "provided further  that the fiscal deficit  during the year 2008-09 may exceed the limit  up to 3.5 

percent of estimated Gross State Domestic Product as a part of economic stimulus package. The 

additional market borrowings availed under the limits so relaxed shall be used for undertaking capital 

expenditure during the year 2008-09. As a measure of compliance an accompanying Report with 

details and stating the likely impact of such capital expenditure shall be placed before both the Houses 

of the Legislature. 

The above translation of PÀ£ÁðlPÀ DyðPÀ ºÉÆuÉUÁjPÉ (wzÀÄÝ¥Àr) C¢ü¤AiÀÄªÀÄ, 2009 (2009gÀ PÀ£ÁðlPÀ 

C¢ü¤AiÀÄªÀÄ À̧ASÉå: 6) be published in the Official Gazette under clause (3) of Article 348 of the 

Constitution of India. 
 

 

 H.R.BHARDWAJ 
GOVERNOR OF KARNATAKA 

 
By order and in the name of the Governor of Karnataka, 

 
G.K. BOREGOWDA 

Secretary to Government, 
Department of Parliamentary Affairs and Legislation 

 
 

¸ÀPÁðj ªÀÄÄzÀæuÁ®AiÀÄ, «PÁ¸À ¸ËzsÀ WÀlPÀ, É̈AUÀ¼ÀÆgÀÄ.  



 
KARNATAKA ACT No. 14 OF 2009 

 

THE KARNATAKA FISCAL RESPONSIBILITY (SECOND AMENDMENT) ACT, 2009 

Arrangement of Sections 

Sections: 

1. Short Title and Commencement 

2. Amendment of Section 4 

STATEMENT OF OBJECTS AND REASONS 
 
 Amending Act 14 of 2009.- It is considered necessary to amend section4 of the Karnataka 

Fiscal Responsibility Act, 2002 to raise the fiscal deficit to 4 percent of the estimated Gross State 

Domestic Product for the year 2009-10 as a one time relaxation. 

 Hence the Bill 

 [L.A.Bill No.35 of 2009, File No.DPAL 35 Shasana 2009] 

 [The subject matter of the Bill falls under clause (2) of Article 283 of the Constitution of 

India.] 

 
 

KARNATAKA ACT No. 14 OF 2009 
 

(First published in the Karnataka Gazette Extra-ordinary on the Thirty first day of July, 2009) 
 

THE KARNATAKA FISCAL RESPONSIBILITY (SECOND AMENDMENT) ACT, 2009 

(Received the assent of the Governor on the Thirty first day of July, 2009) 
 

  An Act further to amend the Karnataka Fiscal responsibility Act, 2002. 

  Whereas it is expedient further to amend the Karnataka Fiscal Responsibility Act, 2002 

(Karnataka Act 16 of 2002) for the purposes hereinafter appearing; 

  Be it enacted by the Karnataka State Legislature in the Sixtieth year of the Republic of India 

as follows:- 

 1. Short Title and Commencement.- (1) This Act may be called the Karnataka Fiscal 

Responsibility  (Second Amendment) Act, 2009. 

 (2) It shall be deemed to have come into force with effect from the first day of April, 2009.     



 2

 2. Amendment of Section 4.- In the Karnataka Fiscal Responsibility  Act, 2002 (Karnataka Act 

16 of 2002), in section 4, in sub-section (3), after the second proviso, the following shall be inserted, 

namely:- 

  “Provided also that the fiscal deficit during the financial year 2009-10 shall not exceed four 

percent of estimated Gross State Domestic Product.” 

The above translation of PÀ£ÁðlPÀ DyðPÀ ºÉÆuÉUÁjPÉ (JgÀqÀ£ÉÃ wzÀÄÝ¥Àr) C¢ü¤AiÀÄªÀÄ, 2009 

(2009gÀ PÀ£ÁðlPÀ C¢ü¤AiÀÄªÀÄ À̧ASÉå: 14) be published in the Official Gazette under clause (3) of 

Article 348 of the Constitution of India. 
 

 

 

 H.R. BHARDWAJ 
GOVERNOR OF KARNATAKA 

 
By order and in the name of the Governor of Karnataka, 

 
G.K. BOREGOWDA                                       

Secretary to Government                                   
Department of Parliamentary Affairs and Legislation. 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

À̧PÁðj ªÀÄÄzÀæuÁ®AiÀÄ, «PÁ À̧ ¸ËzsÀ WÀlPÀ, É̈AUÀ¼ÀÆgÀÄ.  



 

KARNATAKA ACT NO 13 OF 2011 

THE KARNATAKA FISCAL RESPONSIBILITY (AMENDMENT) ACT, 2011 

Arrangement of Sections 

Sections: 

1. Short title and commencement 

2. Amendment of section 4 

3. Amendment of section 5 

4. Amendment of section 6 

5. Amendment of section 11 

 

STATEMENT OF OBJECTS AND REASONS 

 Amending Act 13 of 2011.-  It is considered necessary to amend the Karnataka Fiscal Responsibility Act, 
2002 to implement the measures prescribed by the Government of India based on the recommendation of XIII 
Finance Commission as a condition precedent to release specific grants and debt relief measures to the State. 

Hence, the Bill. 

[L.A. Bill No. 13 of 2011, File No.Samvyashae 11 Shasana 2011] 

[The subject matter of the Bill falls under Clause (2) of Article 283 of the Constitution of India.] 
 

- - -  
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KARNATAKA ACT NO 13 OF 2011 

(First Published in the Karnataka Gazette Extra-ordinary on the nineteenth day of March, 2011) 

THE KARNATAKA FISCAL RESPONSIBILITY (AMENDMENT) ACT, 2011 

(Received the assent of the Governor on the seventeenth day of March, 2011) 

  An Act further to amend the Karnataka Fiscal responsibility Act, 2002. 

  Whereas it is expedient further to amend the Karnataka Fiscal Responsibility Act, 2002 (Karnataka Act 16 
of 2002) for the purposes hereinafter appearing; 

  Be it enacted by the Karnataka State Legislature in the sixty-second  year of the Republic of India as 
follows:- 

 1. Short title and commencement.- (1) This Act may be called the Karnataka Fiscal Responsibility  
(Amendment) Act, 2011. 

 (2) It shall come into force at once. 

 2. Amendment of section 4.- In the Karnataka Fiscal Responsibility Act, 2002 (Karnataka Act 16 of 2002) 
(hereinafter referred to as the principal Act), in section 4, in sub-section (3),- 

 (i) after clause (f), the following shall be inserted, namely:- 

 “(g) ensure that the outstanding debt at the end of financial year 2010-11, 2011-12, 2012-13, 2013-14 and 
2014-15 shall be at 26.2 percent, 26 percent, 25.7 percent, 25.4 percent and 25.2 percent respectively of the 
estimated Gross State Domestic Product for that year;”  

 (ii) after the third proviso, the following shall be inserted, namely:- 

  “Provided also that the fiscal deficit during the year 2010-11 may exceed the limit but not more than 3.44 
percent of estimated Gross State Domestic Product as a part of counter recessionary measures. As a measure of 
compliance a report with details of measures taken and expenditure incurred thereby shall be placed before both 
Houses of the Legislature.” 

 3. Amendment of section 5.- In section 5 of the principal Act, in sub-section (2), after clause (b), the 
following shall be inserted, namely:- 

 “(c) the tax expenditure and the method thereon explicitly; compliance costs of major tax proposal; Revenue 
Consequences of Capital Expenditure (RCCE) along with related liabilities; physical and financial assets; vacant 
public land and buildings; future expenditure commitments of major policy changes; liabilities explicit and implicit in 
public private partnership; and values of parameters underlying projections for receipts and expenditures and the 
band within which they can vary while remaining consistent with targets.”    

 4. Amendment of section 6.- In section 6 of the principal Act, for sub-section (2), the following shall be 
substituted, namely:- 

 “(2) The State Government may, by notification, constitute a Fiscal Management Review Committee headed 
by the Chief Secretary to Government with other Secretaries to Government including the Principal Secretary or 
Secretary to Government in charge of Finance as members, as may be notified which shall meet at least twice a 
year to review fiscal and debt position of the State; and States progress on its fiscal correction path and to advice 
corrective measures as may be required. The procedure and modalities for review shall be such as may be 
prescribed. 

 (2A) The Minister in charge of finance shall review every half year the trends in receipt and expenditure in 
relation to the Budget, remedial measures to be taken to achieve budget targets as recommended by the Fiscal 
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Management Review Committee and place before both the houses of Legislature the outcome of such reviews. 
The review report shall be in such form as may be prescribed.” 

 5. Amendment of section 11.- In section 11 of the principal Act, in sub-section (1), for the proviso, the 
following shall be substituted, namely:- 

  “Provided that no order shall be made under this section after the expiry of two years from the date of 
commencement of the Karnataka Fiscal Responsibility (Amendment) Act, 2011.” 

  The above translation of the PÀ£ÁðlPÀ DyðPÀ ºÉÆuÉUÁjPÉ (wzÀÄÝ¥Àr) C¢s¤AiÀÄªÀÄ, 2011 (2011gÀ PÀ£ÁðlPÀ 

C¢s¤AiÀÄªÀÄ ¸ÀASÉå: 13) be published in the Official Gazette under clause (3) of Article 348 of the Constitution of 

India.  

H.R. BHARDWAJ 
GOVERNOR OF KARNATAKA 

 
By order and in the name of the Governor of Karnataka, 

 
G.K. BOREGOWDA 

Secretary to Government 
Department of Parliamentary Affairs and Legislation 

 
 
 
 
 
 
 
 

¸ÀPÁðj ªÀÄÄzÀæuÁ®AiÀÄ, «PÁ¸À ¸ËzsÀ WÀlPÀ, ¨ÉAUÀ¼ÀÆgÀÄ. (¦3) (500 ¥ÀæwUÀ¼ÀÄ)  



2 

 
 1. ಪ  ಸ  ಮ  ಭ.- (1) ಈ ಅ ಯಮವ  ಕ ಟಕ ಆ ಕ 

 ( ಪ ) ಅ ಯಮ, 2020 ಎಂ  ಕ ಯತಕ . 
 

(2) ಇ  2020ರ ಏ  1  ಂಕ ಂದ    ಸತಕ .  
 

 2. 4  ಪ ಕರಣದ ಪ .- ಕ ಟಕ ಆ ಕ  ಅ ಯಮ, 2002ರ 
(2002ರ ಕ ಟಕ ಅ ಯಮ 16) 4  ಪ ಕರಣದ (3)  ಉಪಪ ಕರಣದ ಲ  
ಪ ಕದ ತ ಯ ಈ ಂ ನದ  ಸತಕ , ಎಂದ :- 
 

  “ಮ  ಪ , 2020-21ರ ಆ ಕ ವಷ ದ ಅವ ಯ  ಆ ಕ ರ  ಜ ದ 
ಅಂ  ಒ  ಆಂತ ಕ ಉತ ನ ದ ಕಡ ಐದರಷ  ೕರತಕ ದ ಲ . 
 

 ಅಲ  ಪ , 2020-21ರ ಆ ಕ ವಷ ದ ಅವ ಯ  ೕ   ಂ ಕದ 
ಪ ಮ ೕ ಗ  ಕ ತ ಂಡ ರಣ ಜ  ಜಸ  ರ  ಉದ ಸಬ ." 
 

      ಕ ಟಕ ಜ ಲರ  ಆ ಶ ರ 
ಮ  ಅವರ ಸ ನ , 

 

( . ರಕ  ) 
ಸ ರದ ಯ ದ  

ಸ ೕಯ ವ ವ ರಗ  ಮ  
ಸನ ರಚ  ಇ  

  

PARLIAMENTARY AFFAIRS AND LEGISLATION SECRETARIAT 
 

NOTIFICATION 
 

NO.DPAL 63 SHASHANA 2020, BENGALURU, DATED:15.10.2020 
 

Ordered that the translation of ಕ ಟಕ ಆ ಕ  ( ಪ )    
ಅ ಯಮ, 2020 (2020ರ ಕ ಟಕ ಅ ಯಮ :21) in English language, be 
published as authoritative text as required by clause (3) of Article 348 of the 
Constitution of India in the Karnataka Extra-Ordinary Gazette for general 
information. 

 
The following translation of ಕ ಟಕ ಆ ಕ  ( ಪ ) 

ಅ ಯಮ,  2020 (2020ರ ಕ ಟಕ ಅ ಯಮ :21 ) in English language, is 
published in the Official Gazette under the authority of the Governor of Karnataka 
under clause (3) of Article 348 of the Constitution of India  

 

KARNATAKA ACT  NO.21 OF 2020 

(First published in the Karnataka Gazette Extra-ordinary on the 15th day of October 2020) 

 

THE KARNATAKA FISCAL RESPONSIBILITY (AMENDMENT) ACT, 2020 
(Received the assent of the Governor on the 14th day of October 2020) 

 

An Act further to amend the Karnataka Fiscal responsibility Act, 2002.  
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Whereas it is expedient further to amend the Karnataka Fiscal Responsibility 

Act, 2002 (Karnataka Act 16 of 2002) for the purposes hereinafter appearing;  
 

Be it enacted by the Karnataka State Legislature in the seventy first year of 
the Republic of India as follows:-  

 

1. Short title and commencement.- (1) This Act may be called the 
Karnataka Fiscal Responsibility ( Amendment) Act, 2020.  

 

(2) It shall be deemed to have come into force with effect from the first day of 
April, 2020.  

 

2. Amendment of section 4.- In the Karnataka Fiscal Responsibility Act, 
2002 (Karnataka Act 16 of 2002), in section 4, in sub-section (3), after the fourth 
proviso, the following shall be inserted, namely:-  

 

“Provided also that, the fiscal deficit during the financial year 2020-21 shall 
not exceed five percent of estimated Gross State Domestic Product:  

 

Provided also that, during the financial year 2020-21, the State revenue 
deficit may arise due to reduction of receipts, as a result of Covid Pandemic.” 

 

The   above    translation   of    ಕ ಟಕ   ಆ ಕ     ( ಪ )  ಅ ಯಮ, 

2020 (2020 ರ ಕ ಟಕ ಅ ಯಮ :21) be published in the official Gazette under 
clause(3)of Article 348 of the Constitution of India  

 

 
VAJUBHAI VALA 

  GOVERNOR OF KARNATAKA 
 

By Order and in the name of 
the Governor of Karnataka, 

 
(K. DWARAKANATA BABU) 

Secretary to Government 
Department of Parliamentary Affairs 

And Legislation 

 

 
 
 
 
 
 
 
 
 

ಮುದಕರು ಾಗೂ ಪ ಾಶಕರು:- ಸಂಕಲ ಾ ಾ ಗಳ , ಕ ಾ ಟಕ ಾಜ ಪತ , ಸ ಾ  ೇಂದ  ಮುದ ಾಲಯ, ೆಂಗಳ ರು 

R.N.I.  No. KARBIL/2001/47147  POSTAL REGN. No. RNP/KA/BGS/2202/2017-19 

Licensed to post without prepayment   WPP No. 297 

SUNIL GARDE Digitally signed by SUNIL GARDE 
Date: 2020.10.15 19:18:51 +05'30'



 
KARNATAKA ACT NO. 15 OF 2021 

  THE KARNATAKA FISCAL RESPONSIBILITY (AMENDMENT) ACT, 2021 
 

 

Sections:  

1. Short title and commencement 

2. Amendment of section 4 

 

STATEMENT OF OBJECTS AND REASONS 

 

 

         ACT 15 OF 2021.- It is considered necessary to amend the 

Karnataka Fiscal Responsibility Act, 2002 (Karnataka Act 16 of 2002) provide 

for,- 

(i) Arise of the fiscal deficit up to four percent of the estimated Gross 

State Domestic Product for the year 2021-2022. 

(ii) The revenue deficit may arise due to slow recovery of the economy to 

the pre-covid-19 levels during the year 2021-2022. 

(iii) The total liabilities may exceed Twenty Five percent of the estimated 

Gross Domestic Product for the year 2021-2022. 

Hence, the Bill. 

[L.A. Bill No. 18 of 2021, File No. Samvyashae 15 Shasana 2021] 

[Under cluse (2) of Article 283 to the Constitution of  India.]  

[Published in Karnataka Gazette Extra-ordinary No. 317 in part-IVA dated: 

29.03.2021]  

 

 

 

 

 



KARNATAKA ACT NO.15 OF 2021 
(First Published in the Karnataka Gazette Extra-ordinary on the 29th day of March, 2021) 

 
THE KARNATAKA FISCAL RESPONSIBILITY (AMENDMENT) ACT, 2021 

 (Received the assent of the Governor on the 29th day of March, 2021) 
 

 

 

An Act further to amend the Karnataka Fiscal responsibility Act, 2002.  

Whereas it is expedient further to amend the Karnataka Fiscal 

Responsibility Act, 2002 (Karnataka Act 16 of 2002) for the purposes 

hereinafter appearing;  

Be it enacted by the Karnataka State Legislature in the seventy second 

year of the Republic of India as follows:-  

1. Short title and commencement.- (1) This Act may be called the 

Karnataka Fiscal Responsibility ( Amendment) Act, 2021.  

(2) It shall come into force with effect from the first day of April, 2021.  

2. Amendment of section 4.- In the Karnataka Fiscal Responsibility 

Act, 2002 (Karnataka Act 16 of 2002), in section 4, in sub-section (3), after the 

sixth proviso, the following shall be inserted, namely:-  

“Provided also that, the fiscal deficit during the financial year 2021-22 

shall not exceed four percent of estimated Gross State Domestic Product:  

Provided also that, during the financial year 2021-2022, the State 

revenue deficit  may arise due to slow recovery of the economy to the Pre Covid-

19 levels: 



Provided also that, during the financial year 2021-22, the total Liabilities 

may exceed twenty five percent of the estimated Gross State Domestic 

Product”. 

The above translation of ಕರ್ನಾಟಕ ಆರ್ಥಾಕ ಹೊಣೆಗಾರಿಕೆ (ತಿದ್ದು ಪಡಿ) ಅಧಿನಿಯಮ, 

2021 (2021 ರ ಕರ್ನಾಟಕ ಅಧಿನಿಯಮ ಸಂಖೆ್ಯ : 15) be  published in the official Gazette under 

clause (3) of Article 348 of the Constitution of India. 

    

VAJUBHAI VALA 
GOVERNOR OF KARNATAKA 

 
 

By Order and in the name of 
the Governor of Karnataka, 

 
 

(K.DWARAKANATH BABU) 
Secretary to Government 

Department of Parliamentary Affairs  

and Legislation 

 



KARNATAKA ACT NO.17 OF 2022 
 
 

THE KARNATAKA FISCAL RESPONSIBILITY (AMENDMENT) ACT, 2022 

  
Arrangement of Sections 

 

Sections: 

 
1. Short title and commencement  

2. Amendment of section 4  

 

STATEMENT OF OBJECTS AND REASONS 

  

  

Act 17 OF 2022 It is considered necessary to amend section 4 of the 

Karnataka Fiscal Responsibility Act, 2002 (Karnataka Act 16 of 2002):- 

(i) To raise the fiscal deficit to 3.5 percent of the estimated Gross State 

Domestic Product for the year 2022-23; 

(ii) Revenue deficit would arise due to reduction of receipts for the year 

2022-23; and 

(iii) Total liabilities would exceed twenty five percent of the estimated Gross 

Domestic Product for the year 2022-23.   

 Hence, the Bill. 

 

[L.A. Bill No. 09 of 2022, File No. SAMVYASHAE  07 SHASANA 2022]  

[clause (2) of Article 283 of the Constitution of India.]  

[Published in Karnataka Gazette Extra-ordinary No.211 in part-IVA dated: 31.03.2022] 

  



 

KARNATAKA ACT NO.17 OF 2022 
 

(First Published in the Karnataka Gazette Extra-ordinary on the 31st day of March 

2022) 
 

THE KARNATAKA FISCAL RESPONSIBILITY (AMENDMENT) ACT, 2022 

 

 (Received the assent of the Governor on the 31st day of March 2022) 

 

An Act further to amend the Karnataka Fiscal responsibility Act, 2002.  

Whereas it is expedient further to amend the Karnataka Fiscal 

Responsibility Act, 2002 (Karnataka Act 16 of 2002) for the purposes 

hereinafter appearing;  

Be it enacted by the Karnataka State Legislature in the seventy third year 

of the Republic of India as follows:-  

1. Short title and commencement.- (1) This Act may be called the 

Karnataka Fiscal Responsibility ( Amendment) Act, 2022.  

(2) It shall come into force with effect from the 1st day of April, 2022.  

 

2. Amendment of section 4.- In the Karnataka Fiscal Responsibility 

Act, 2002 (Karnataka Act 16 of 2002), in section 4, in sub-section (3), after the 

tenth proviso, the following shall be inserted, namely:-  

“Provided also that, the fiscal deficit during the financial year 2022-23 

shall not exceed 3.5 percent of estimated Gross State Domestic Product:  

 

Provided also that, during the financial year 2022-23, the State revenue 

deficit would arise due to slow recovery of the economy from the Covid and 

Omicron impact. 

 

 Provided also that, during the financial year 2022-23, the total liabilities 

would exceed twenty five percent of the estimated Gross Domestic Product.” 
 



The above translation of ಕರ್ನಾಟಕ ಆರ್ಥಾಕ ಹೊಣೆಗಾರಿಕೆ (ತಿದ್ದು ಪಡಿ) ಅಧಿನಿಯಮ, 

2022 (2022 ರ ಕರ್ನಾಟಕ ಅಧಿನಿಯಮ ಸಂಖೆ್ಯ :17) be published in the official Gazette 

under clause (3) of Article 348 of the Constitution of India. 

 
 

THAAWARCHAND GEHLOT 
GOVERNOR OF KARANATAKA 

 

 

By Order and in the name of 

the Governor of Karnataka, 

 

 

 

G.SRIDHAR 

Secretary to Government 

Department of Parliamentary 

  Affairs and Legislation 

 


